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of the Fay Commission, we expect that as 
the Second Pay Commission made some 
recommendations regarding the pensioners 
this Pay Commission also will give their 
consideration to this question and make 
some recommendations so that we can give 
our attention to this problem also.

Regarding mechanisation and automa
tion, we will have to carefully balance the 
needs of mechanisation and automation to 
the efficiency, the cost of production as well 
as to the question of employment. This 
balancc wilt have to be struck by us while 
we embark upon the great task of economic 
regeneration in our country.

The last point that was mentioned relat
ing to the Supplementary Demands for 
Grants before us was regarding the amend
ment of the Constitution raised by my hon. 
friend Shri R, R. Shukla. It has been 
mentioned that this House is supreme and 
this is alM> the stand of the Government 
that the soveicign will of the people of India 
as expressed through' this House is supreme 
and it is possible for this House to amend 
the Constitution in accordance with the 
wishes of people. No other power can 
steep this supreme will of the people. There
fore, any hurdles'% that come in the way of 
taking away this right or any hurdles that 
come in the way of exercising the will of 
the people through this House will have to 
be removed. This is the resolve of the 
Government and this is the policy of the 
Government. So, I would say that the 
hon. Member should not worry about this 
particular aspect. If a Rill on the lines of 
the Bill that was introduced by late Shri 
Nath Pai is necessary, that kind of Bill can 
also be thought of. But this matter will 
have to be carefully examined before the 
Government can decide what action has to 
be taken in the matter.

Sir, having replied to the main points 
raised by the hon. Members, 1 wish to thank 
them for taking part in the debate and 
making valuable contribution. 1 would 
request the House to vote for the Supple
mentary Demands that I have put before the 
House.

MR. CHAIRMAN : Now, I put Cut

Motion Nos. I and 2 moved by Siiri Dinen 
Bhattacharyya to the vote of the House.

The Cut Motions were put and negatived,

MR. CHAIRMAN : The question is :
“That the respective Supplementary 

sums not exceeding the amounts shown 
in the third column of the order 
paper be granted to the President to 
defray the charges which will come in 
course of payment during the year end* 
ing the 31st day of March, 1971, in
respect of the following demands
entered in the second column thereof— 

Demand Nos. 1, 2, 4, 6 , 7, 16, 17, 19, 
21, 22, 25, 29, 30, 32 to 
35, 37, 39, 43, 45, 48, 
50 to 55, 57, 60 to 62, 
68 , 74, 76, 77, 79, 81, 
84, 85, 91, 92, 95, 99, 
105, 108, 111, to 113, 
115, 119, 127, 128, 134, 
136 and 137.*'

The motion was adopted.

16.43 hrs.
APPROPRIATION BILL*, 1971

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI VIDYA 
CHARAN SHUKLA) : I beg to move for 
leave to introduce a Bill to authorise pay
ment and appropriation of certain further 
sums from and out of the Consolidated 
Fund of India for the services of the finan
cial year 1970-71.

MR. CHAIRMAN : The question is : 
“That leave be granted to introduce a 

Bill to authorise payment and appro
priation of certain further suras from 
out of the Consolidated Fund of India 
for the services of the financial year 
1970*71.”

The motion was adopted.

SHRI VIDYA CHARAN SHUKLA: 
T introduce! the Bill.
Sir, I beg to movef :

“That the Bill to authorise payment
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and appropriation of certain further 
sums from and out of the Consolidated 
Fund of India for the services of the 
financial year 1970-71, be taken into 
consideration.”

MR, CHAIRMAN : The question is :
“That the Bill to authorise payment 

and appropriation of certain farther 
S u m s from and out o f the Consolidated 
Fund of India for the services of the 
financial year 1970-71, be taken into 
consideration.*1

The motion was adopted.
MR. CHAIRMAN : Now the question i s :

“That clauses 2, 3, the Schedule, 
clause 1, the Enacting Formula and the 
Title stand part of the Bill.'’

The motion was adopted.
Clauses 2, 3, the Schedule, Clause /, 

the Enacting Formula ami the 
Title were added to the Bill.

SHRI VIDYA CHARAN SHUKLA : 
I beg to move :

“That the Bill be passed.**

MR. CHAIRMAN : The question is : 
♦‘That the BiU be passed.”

The motion was adopted.

16.49 hre.

GENERAL BUDGET. 1971-72 
—GENERAL DISCUSSION

MR. CHAIRMAN : Now we take up
the General Discussion on the Budget 
1971-72.

AN HON. MEMBER : There are only
ten minutes to 5. We may have the dis
cussion tomorrow, Sir.

MR. CHAIRMAN : There is still pne 
hdur left.

tW tlffTC W fsft (CTC»TT) ; ffWT- 

«rfir |  ?st

v r w f i w ?

MR. CHAIRMAN : There is no ques
tion of cut motions so far as the General 
Discussion is concerned. Those who want 
to speak may speak.

«ft mo fimnct (%ftor): a n rrflr 
f r a  aft j ip p w  g*fr, 

hto iftr  ftn rr to t :
qv, qmi»Hnfij<; sft srw*m 
^  *ftr jpr*, f t

it *> rf art $ i fin r 
% ssft ware wmjr ^mr 

a # t  *»r 5TO> « rp r fo rr  1 1

*ni% s m  ft *PT trpw nw  ^  
«>rpir h tw t =w i 

*f mr arrm £ f a  f t f f

I I f  ^  <̂F TTPTT S, fsTCW if  
w f t  f t  iff % i %ftr5r f
•nft fr«nfifrr | ftr W rc f sn 57 ^  % 

arifta sssp=ft f t  otto

1 1  e ^ n ra i f i ra

HTfft ft i ?H> ^51 ^  f w f h r

*  s i,  * i | ' t J f ,  m  w ra-#?r- 
irr tfrfw m  i k z ',  w  i w  

ife *T  SVRT ^  ?t ?RRfT 11
tr^ T rfW t wt | n fe n ft | 
fir*** I f3t3% 5r>r #5

f i t  f  ftw g % if f  «rnpr «Pt 
£  m  f s t r  n fk H  tp ift; xfzx

*ft srt w  <rsr 8  tf rflx  t o t c  

smr aftr #  v&ft $ ftr 
<rfterv i & r  r t  a rm  *n r, <rf®w 

tm r?  ^rsr<ff TR ft $ u p  «mr 1  
% f «  fw f t  »W% *T W f O T  Jf 

|t?ft< t? fp r 5TT3 arm T t
am frf h ?f A<r f * ^  in s t  
f m t  t o i t  i  i <1*  i r v t o n r  j w  

•ns «R5 ftw  w?rT I  u f o  

m  m  ir f iw  w sr  |  f t  fs r


